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Government of Maharashtra, Govern
ment of India have decided to locate 
the fertilizer complex at Thai Vaishet 
in llie  Kolaba district of Maharashtra.

Action on Reports of Law ConmiissloD

•]35. SHRI OM FRAKASH TYAGI;
DR. VASANT KUMAR 

PANDIT:

WiU the Minister of LAW, JUS
TICE AND COMPANY ATFAIRS be 
pleased to refer to the news item 
in the ‘Indian Express' of 27th Sep
tember. 1978. (Delhi Edition) and 
state:

(a) the reasons why Government 
have not taken any action on .'i7 re
ports of the Law Commission, out of 
73 submitted from May 1956 to date:

(b) whether any steps are being 
taken to implement the recommenda
tions of the Law Commission on mat
ters not so far considered by Govern
ment; and

(c) if not, the reasons for neglect
ing these reports?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER); (a) and (b). The Law Commis
sion has so far submitted 76 Reports 
and not 73. Legislation has been enact, 
ed to implement wholly or partly 36 
Reports of the Law Commission. With 
regard to 4 Reports, no action was 
considered necessaty. Some BiUs 
which had been introduced to imple
ment the Reports lapsed on the disso
lution of the Lok Sabha, Other 
Reports are at various stages of con- 
'^ideration and/or implementation,

(c) Does not arise.

Prosecution of Finius for issuing Ad
vertisements to Congress Souvenil-

•136. SHRI N. SREEKANTAN 
NAIR:

SHRI VAYALAR RAVI:

Will the Minister of LAW, JUS
TICE AND COMPANY ATFAIRS be. 
pleased to state:

(a) whether Government have ini
tiated prosecution against the offi
cials of the firms for the violation of 
Company Law by issuing advertise
ments to Congress Souvenir; and

(b) if not, what are the reasons for 
the delay in initiating prosecution as 
declared by the Ministry many times?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER); (a) No, Sir.

(b) The matter is still under investi- 
sation by the Central Bureau of In
vestigation. In view of the magnitude 
of the work relating to the investiga
tion and the large number of com
panies and witnesses involved being 
Situated m different places all over 
the country, the investigation could 
not be oompleted so far. Further 
course of action can be decided after 
the receipt of and examination of the 
investigation report and other related 
matters.

Manufactnre of Basic Dnigfs by M /s. 
Ranbaxy Laboratories

•137 DR. SAROJINI MAHISHI: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTIUZERS be 
pleased to state:

(a) whether M /s. Ranbaxy Labora
tories were permitted to manufacture 
basic drugs from imported bulk 
drugs; and

(b) if so, the terms and conditions 
thereof?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI-
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ZERS ( a i R I  H. N. BAHUGUNA): <a) 
and (b). A Statement showing the 
details o f Industrial Licences granted 
(during the last three years) to M/s.

Ranbaxy Laboratories f o r  the manu
facture ol b u l k  drugs required import
ed material is attached.

Si.
No.

No. and Hate orln'tuurial Item of manufacture 
Liccnoe

Main Coiiditkin;

I C:ILj dt. 17-3-76 Anpiiillii Trihydrate I . The iiHTOrt of 6-APA will be
pn'mitloO Of 
years.
prrniitiod onlv for a period o f a

«  C;IL^9c(7e) dt.avii-7^ t. Nalidixic Acid

2. 30%  of^the bulk production 
ihsll be supplied to non-Biso- 
ciaied fo.muldtors.

I. N o foreign rollaboraiioii will 
be allowed for these bailc 
drugs.

2, DUoxamide and formu- a. Im port o f  bulk drugs v ii. 
latioai (hereof. Nalidixic Acid and Diloxa*

mide will oe allowed fo f a 
period o f  a years depending 
upon indigenous availabiijfy; 
and

30%  o f the pioduction o f  
bulk dr«pi shall be made avail- 
eble to non-awjciated formu- 
laton.

3  C :I L :4 t( 7 7 >  d t. a -a -77 I. Chloroqmn Phospnatc
Fia. Cephalexin]

in  rei^ard to Chlorrquii: l ’h< s- 
phate.in- port ofElhyoxy M eth
ylene M alonir F.stn andN ' vol- 
diairiine v ill be allt'wi d fr; 
the first year, while ’*n iJie 
serond year, the n.m pany 
should tesc their prodtictifin 
01 Chloroquiij or. ihcir cwn 
Ethoxy Methylene ^^al^nic 
Ester, and Novoldiaminc 
should be obtained frfim other 
indigenoiii sources frf'm :ird 
year onwards.

a. In regard to Cephalexin, im
port o f  7-ADCA will be tes- 
tiicted to sucb quantity a % may 
be certihed by tne Drvg C fn . 
trolltr o f  India frr'm year to  
w a r depending upon the lit'dy 
requirements o f  this antihi* tic.

3. 3t)% (Thirty percent) o f  the 
bulk drutt mall he nn»f*e p" ai- 
able to the non-associatfd for- 
nulators not brinr n’ anvfac- 
turer* o f  these bulk d n ^ .
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4 C :I L ; i2:i (77; dt. H-+-77 Doxyryrline fit is Siiii>

4. N o import o f  tc-chnojog) will 
be permitted.

j .  %  \ tliirty  pf-r c rr .lj o f  the 
p ro d u n io ii o f  buJk d ru g thaJt 
be made avaiJalik i<i th( ron - 
associfitcd fcrmuliitors not 
L>eit)g the matiufaciuiers f f this 
drug.

'j. Import o f  bulk dni({ f.-r l< r- 
niulalion purposes will be 
allowed for it period o f  a fiw o) 
yeara only.

lUnr Railway f«r Bangalore

•138. SHRI P. RAJAGOPAL 
NAIDU: WiU the Minister of RAIL
WAYS be pleased to stat«:

(a) whether Karnataka Government 
have proposed a Ring Hallway for 
Bangalore city;

(b) if so, the cost pf the proposed 
Railway; and

(c) whether a survey has been 
conducted regarding that project?

THE MINISTER OF STATE IN THE 
m in is t r y  o f  r a i l w a y s  (SHRI 
SHED TJARAIN): (a) and (c). No. 

Sir.

(b) Does not arise.

1>elhi-Ahmedabad Brond Gau^e
Trains

•139. SHRI M. r a m  GOPAL KED- 
DY: Will the Minister of RAILWAYS 
be pleased to state;

<a) whether Government have
ruled out Dclhi-Ahmedebad broad 
SauEp trains; an<i

(h) if so, what are the reasons 
'tijerefor?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE); (a) 
and (b). The project for conversion of 
Deltii-Aiimedabad metre gauge line 
into broad gauge al a cost of Rs. 108 
erores is an approved worlt and has 
been included in the Railway Budget. 
The project has not been dropped but 
will be taken up depending upon the 
availability of resources and consistent 
with our policy to complete first the 
projects which are already in hand 
instead of starting a large number of 
pr.'iects at the same time.

Dniff Pricing Policy

•140. DR. MURLI MANOHAR 
JOSHI: Will the Minister of PETRO- 
LEUia. CHKMICALS AND FERTILI
ZERS be pleased to state:

fa) whether Government have
finalised the pricing policy of drugs 
and if so, the broad outlines thtereof;

(b) whether Government are aware 
that several drug companies have ex
pressed apprehension that they would 
incur heavy loss in formulations if 
the new pricing policy is implement
ed; and

<c) if so, what steps are being 
taken by Government in this regard?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI
ZERS (SHRI H, N. BAHUGUNA): (a) 
Broad outlines of the New Pricing




